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4<Kerala Dinesh Bcedi Society" from 
the payment of excise duty on the 
branded beedi produced by them.

Hence the Government of Indi& is 
earnestly requested to come forward 
to save 25,001) beedi workers’ families 
and beedi workers' industrial co
operative societies by exempting from 
levy of excise duty branded beedi 
produced by Kerala Dinesh Beedi 
Society.
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MOTION RE: INCREASE IN  THE
PRICES OF PETROLEUM PRODUCTS 

IN JUNE, 1980 
MR. DEPUTY-SPEAKER: Now, we 

will take up Item No. 23 of the List 
Of Business.

Prof. Madhu Dandavate.

PROF. MADHU DANDAVATE 
(Rajapur): I beg to move:

“That this House do consider the 
statement made by the Minister of 
Petroleum, Chemicals and Fertili
zers in the House on the 10th June, 
1980 regarding increase in the pri
ces of petroleum products in June 
1980 due to increase in the price of 
imported crude oil and petroleum 
products by the OPEC countries.”

Mr. Deputy-Speaker, Sir, before I 
made my observations on the State
ment made by the hon. Minister of 
Petroleum, Chemicals and Fertilizers, 
at the very outset, let me point out 
that this House has certain conventions 
and those conventions were complete^ 
ly and totally violated in the case of 
rise in the prices of petroleum pro
ducts.

Just on the eve of the meeting of the 
Parliament session, the rise in prices 
of petroleum products was already an
nounced and, on the 10th June, the 
hon. Minister was kind enough to make 
a statement on the floor of the House.
I wouM not say that this involves a 
privilege. But there is a certain pro
priety that ought to have been observ
ed in the House and the propriety de
manded that when we were already 
meeting within two days of the an
nouncement of rise in prices of petro
leum products, the Minister for Petro
leum, Chemicals and Fertilisers could 
have shown a little more patience to 
come before the House and make the 
announcement of the rise in prices of 
petroleum products. There is also the 
convention and the practice of the 
House that whenever such statement is 
coming up, the notification should be 
laid on the Table of the House. Un
fortunately, these conventions were 
violated.

Within a few days of the announce
ment of the rise in prices of petroleum 
products, the Budget was presented to 
the House. The hon. Minister may 
argue that, strictly according to the


